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CO},IPANY SC}If,ME PETITION No 938 0F 2OI7

IN

COVIPA\Y SCIIEN{E APPLICATION NO ,ll4 OF 2017

ln the matlcr of the Companics Act, 2013

And

In thc rnattcr ofSchcrrc of Amalgamation ('Schcmc') of Alrox Investmcnt & Finance

l)rivatc l-imitcd ( ['rar ('on']pany 1) and Airborne lnvcstmcnt & l-inancc Privatc

l.irnitcd ('lransferor Com1, , 2) and Bridgestone Investmcnt & |inance Private LimiLcd

( ltanslcror Company 3) and Decparadhana Inycstmcnt & Irinance Private Limitcd

(l ransltror Company 4) and Mackinon Invcshncnt & I:inancc Privatc I-imited ('lransla'ror

Company 5) and Solarcs l hcrapcutic Privatc Limitcd ( l'ransfcror Company 6) and llonairc

Iixports Privalc Limitcd ('lransferor Company 7) and Nirmit Exports Privalc t-imitcd

('l ranslerol Company 8) and Viditi lnvestment Privatc Limited ('fransfcror Compan), 9)

and 'l'ciaskiran Pharmachem Industries Privatc Limitcd ('l ranslcror Company l0) and

I"anrill' I n vcstmcnt I'rivatc I . im itcd (Transfcror Company I I ) and Quality Inveslment

l'rivatc I-imitcd (l ranslcror Company l2) and Virtuous Irinance Privatc I-imitcd

('l)ansl'crt-r Company l3) and Vinuous Shzue Invcslmcnts Privale Limited 1.I'ransleror

0orupanv 1,1) and Packagc Invcstradc Private Limited ('l ransferor Company 1 5) and

Jecvanrckhir lnvestradc Privatc Limitcd ('l'ransl'cror Cornpany l6) and Sholapur Organics

Privatc Limitcd (Translcror Company 17) and Asawari [nvcslmcnt & I.'inancc Privatc

l.inrited (-l'ranslbror Cornpany l8) and Vinuous Securitics & Broking Privarc Limitcd

('lransltror Company l9) and Sunfins Securities Serviccs Privare Limitcd ('liansferor

Oonpany 20) and \leghganga l:invcst Private I-irnitcd ('l'ransfcror Companv 2l ) and

Plivilcgc l-rarding Privatc l-imitcd ('l'ransferor Company 22) with Shanghvi Irinancc l)rivatc

I-imitcd ('Iransfcrcc Company) and their rcspcctivc shareholders

And

In thc lraltc: ol Sections 230 read with Section 232 olthc Companies Act. 201 3 and othcr

applicable provisions of thc Companics Act, 2013
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Airbome Invcstmcnt & liinance Privalc Limited,

a Cornpanf incorporated under the provisions of

Cornpanics Act, 1956 having its registered omce

at F.P 145, Ram Mandir Road,

Vilc Parlc rllast), Mumbai 400 057 ) . . . . . . Petitioncr Company

Called for Admission

Mr. Sanjal Udcshi and Mr. Darshan Ashar Advocates iib M/s. Sanjay lJdeshi

& Co.. Ad'Jocates for Pctitioncr.

Coranr: B.S.V. I'rakash Kumar, Mcmber (Judicial)

V. Nallasenapathy, Me mbcr (Tcchnical)

l)atc : 8rh \ovembcr, 2017

l'cr: v. \allasenapathy, Mcmbcr ('l'cchnical)

!t I \ t:f lts ol' oRDEli

I . Pdilion admitted.

l. Pctirion fixcrl lbr hcaring anci final disposal on the 7'h I)ccember, 2017.

l. Lcarncd Counscl for thc Pctitioncr states that pursuant to ordcr datcd Junc 28,

2017 passed in the CSA No. 414, by the Ilon'ble'l'ribunal the convening and

holding thc mceling of the llquity Sharcholders was convencd and hcld on

'Ihursday, 241h August, 2017 at 10.00 A.M. lor thc purposc ofconsidering and

thought fit, approving with or without modifications(s) thc proposed Schemc

ol' Amalgamation of Alrox Inveslmcnt & Financc Privatc l-imitcd and

Airborne lnvcslment & llinance Private Limited and []ridgestonc Invcstment &

liinance Privalc Limited and Decparadhana Investmcnt & l,inance Privatc

I imitcd and Mackinon lnvcstment & Iiinancc Prival.c I-imited and Solares

'l hcrapcutic l'rivatc [-imitcd and Bonaire F-xports Privatc I-imitcd and Nirmit

[:xports Private l-imitcd and Viditi Investment Privatc l.imited and lejaskiran

Pharmachcm lndustrics Private l,imited and Iramilv Inveslmenl Privalc
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I imitcd and Quality lnveslmcnt t'rivate l.imilcd and Virluous lr'inance Privalc

I.imitcd and Virtuous Share lnvestments Private I-imited and Packagc

I|vcstradc Privale I-imitcd and Jeevanrekia Inveslrudc Private Limited and

Sholapur Organics Private Limitcd and Asawari Invcstrrcnt & Financc Private

Limited and Virtuous Sccuritics & Ilroking Privatc l,imitcd and Sunfins

Sccuritics Scrviccs Private l,imited and Meghganga liinvesl Private l.imitcd

ard Privilcgc 'lrading Private Limited with Shanghvi liinance Private [-imitcd

ard thcir rcspectivc shareholders. 'lhe cquity shareholders prcscnt in the

nrecting has unanirnously approvcd the schemc rvithout modiftcations. 'lhe

Chairpcrson appointcd lor thc said mceting has filcd its rcport as to thc rcsult

of thc nrccting with the l'ribunal on 22"d Septcmber which is annexcd as

Iixhibit G to thc Company Schcmc Petition.
-Ihe Counsel lbr the Pctitioner lurther submits that as dirccled by this lribunal

noticcs havc been served upon all the regulatory authorities narnely, (i)

Conccrncd lncomc lax Authority within whose jurisdiclion thc Applicant

Company's asscssmcnts arc madc, (ii) the Centrai (;ovcmmcnt through the

olficc of Ilcgional Dircctor, Wcstcm Rcgion, Mumbai, (iii) Registrar ol

Companics, Mumbai and (iv) Oflicial I.iquidator I ligh Court Mumbai. Noticc

havc also bccn servcd upon unsccurcd creditors ofthc Petitioner Compant'.

At lcast l0 (ten) clcar days bcforc to fie dalc fixed lbr hcaring, the Pctitioner

Company to publish the compositc notice ofhcaring olpetition in 2 (two) local

n.wspapcrs, viz., '|rce Prcss Journal' in l.)nglish language and fanslation

thcrcolin 'Navshakti' in Marathi language, both having circulation in Mumbai.

\laharashtra.

Pctitioner Company to filc aflldavit ol servicc in thc Registrv prrrving

P ublication olthc noticc ol hcaring ol pclition in ncwspapc
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isd/-
V. Nallasenapathy,
Mer.rbcr ('l'cchnical)

sd/-
B.S.V. Prakash Kumar,
Mcmber (Judicial)

Datr{ 23'd l)ay ofNovember,20l T


